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that this House recommends to

Rajya Sahha that Rajya Sabha do
join the said Joint Committee and
eominunicate to this House the
names of 11 members to be ap-
pointed by Rajya Sabha to the
Joint Committee.”

The motion was adopted.

12.33 hrs.

RICE-MILLING INDUSTRY (REGU-
LATION) AMENDMENT- BILL

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): On
behalf of Shri Jagjivan Ram, 1 beg
to move:

“That the Bil] to amend the
Rice-Milling Industry (Regula-
tion) Aect, 1958 as passed by
Rajya Sabha, be taken into con-
sideration.”

This is one of the least controversial
measures with which we have come
before this House. As the House is
wel] aware, we have already the
Rice-Milling Industry (Regulation)
Act of 1858 which is in force at the
moment and which has been operating
for the last few years. On the basis
of the experience of the last few
years we find now that there is a
need, in consonance with public policy,
to bring about some changes in the
existing law.

When the old Act was enacted, the
main purpose was to provide some
safeguards to the hand-pounding in-
dustry from the point of view of
employment. But now, as you are all
well aware, we are trying to see that
the problem .of food is attacked from
various angles. Food production has
mainly two angles: one is production
and the other is processing,
séorage, etc.

In our country paddy is a very:
important crop. Almost half of our
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production or slightly less than half of
our production ig that of paddy. But
unfortunately in regard to paddy, the
processing facilities which are avail- .
able in our country are not completely
satisfactory. Most of the existing rice
mills are outmoded gmall mills. We
have, according to the information
available with us about 45000 or
50,000 rice mills in our country, but
most of them are hullers most of them
are just adjuncts to dal mills, power
mills, pumping sets, etc. The machi-
nery which is used to process rice is
outmoded, the technology is outmod-
ed, and as a result of that, the out-
turn, the recovery, which we get is
s0 low so poor, that considerable
quantities of valuble rice is lost in the
process . It is in our nations in-
terest to see that such valuable food
is not allowed to be lost simply for
lack of inadequate processing facili-
ties in our country or for lack of
moderp factories in our country. This
is one of the main aspects in the
light of which the hon. members
should look to the provisions of this
Bill.

In the existing Act there is no pro-
vision for giving preferential treat-
ment to the mills of the publc sector
or to the mills erganised by the
farmers in the co-operative sector.
This Bill makes u specific provi-
sion for giving preference
in granting permits to a  govern-
ment company or a corporation owned
or controlled by the government over
every other applicant; s;md to =
farmers’ co-operative society over
every other applicant, not being a
government company or a corporation
owned or controlled by the Govern-
ment. So, one of the purposes of this
Bill is to see that the cooperative
sector mills of the farmers as well
as the public sector organisationsg are
given preference in regard to grant
of permit, ete.

Another important provision with
which I have come before this House
ig in regard to the existing provisions

| of punishment,
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In the old Act, the provisions were
there Yor puhishment bt ok of the
offenders who !vndtﬂ the regilitions,
Who evaded procurément #nd who
evaded provisions o law used to
éfcape with light punishment. Now,
‘we have come forward before the
House' for seeking powers for strin-
gent punishments. In regard to this
matter also, I hope hon. Members will
support the - provisions because there
-have been complaints not only from
social- workers and politicians but also
-from all the State Governments that
-the existing provisions for punishment
of culprits are not adequate. ‘This
matter was thoroughly gone into with
the representatives of the State Gov-
ernments and the State Governments
also have broadly indicated that this
Act needs amendment from these
-various angles,

There is one important provision in
the Bill to which I have made a refe-
rence. There is need to modernise our
existing rice mills. So, we intend to
bring it akout by providing a condi-
tion that when any mill seeks permis-
sion or wants to renew its licence and
so on, the authorities will be compe-
tent to se¢ that some conditiong are
imposed whereby it would be incum-
‘bent on the mills to have the neces-
sary modern machinery attached to
their mills. "'hese are some of the
important provisions in the Bill, and
1 'think they uare least cﬁntmvemial
and they are very much in the inter-
ests of the couatry . . .

SHRI RANGA (Srikakulam): Ques-
tion.

SHRI ANNaASAH SHINDE: 1
hope that by aud large it is in the in-
terests of tlie cyuntry,-though my hon.
friend Shri Ranga may  have some
reservationy about it. This was long
.overdue, and 1 hope that hon. Members
will extend their support to this Bill
from all sides of the House,

‘MR. DEPUTY-SPEAKER: Motion
moved:

“That (he Bill to

Rice-Milling Indumym‘ l?a-
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tion) Act,ﬁs a8 passed by Rajya
f‘;bhu. be taeken -into considera-
oﬂ "

SHRI RANGA: The hon. Minister in
t_:harge of this Bill thinks that this Bill
is a non-controversial Bill, but he has
not placed the_ galient. features of this
Bill squarely before the House.

What this Bill seeks to do is to
give a specia]l preference to the so-
called co-operative rice mills in éom-
parison with the existing rice mills
Gov-
ernment themselves are mnot quite
clear about how many Tice mills there
are in our country. Their informa-
tion is that the number is anything
between 45000 and 50,000, Thus,
there is a wide gap of 5000 between
the two numbers. They feel gs if this
nymber does not at all matter very
much. .

I am glad that they were in favour
of hand-pounding, and at least they
had come to be in favour of hand-
pounding after a lot of propaganda
by a large number of us all over the
country, who were pleading for that
employment-intensive process. These
rice mills are also employment-inten-
sive and they provide such a lot of
employment. But we find that now
Government would like to encourage
the Japanese-imported large-scale
monolithic gigantic rice mills. They
are introducing these mills- under the
guise of co-operative rice ‘mills. What
sort of co-operative is it? The man
is supposed to invest a capital of more
than a crore of rupees; more than
three-fourths of it is being advanced
by the Government themselves. A few
hundred peasants are brought in there
as shareholders as it were and then
they call it a co-operative. And they
want to establish tens and twenties
of these rice mills in every district
and throw hundreds of workers into
unemployment.

‘Qitite a num‘ber of ‘our friends’ who
ire ‘intérested ‘in labotir Weve .been
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opposmg the installation of automa-

Ewn w ept- Thmu;notherm

:':;W hon ‘friep tfﬂﬁugtg;.;e?ﬁiq:h:;
;Hﬁ-oduce He says z

thesp smal]
}mlls destroy a lot of materigl.
I would like to know ‘whether he has
gone into this matter with any great
care. Even the husk is being utilised
in severa]l ways. The broken rice is
élso being eaten avidly by m.u- peop]e,
it is not uneatable. It does pot result
in any indigestien or anymmg like
that. THe only thing is that the
polished rice is not there to the neces-
sary percentage of realisation. That
does not mean that there is any
national loss that wiay.

SHRI ANNASAHIB SHINDE: May
1 tell my lion, friend . .

SHRI RANGA: Perhaps, my hon.
friend does not know these things.
Further, he has not had so much ex-
perience of it from his childhood ag
I have had with thes\e rice mills.
know what happens with all these
various byproduct_ whlch we are
using. We are usm,g all the byproducts,
and we are using eyery bit of it. No
bit of it is 'bemg wasted. Even the

useless husk is being used for fuel
purposes.

On top of this, what is going to
happen is that the existing rice mills
‘which would not function or work for
the past cme or two years have got to
Eo on their bended knees before the
officers who will be appoirited by this
Government as well as the State Gov-
ernments in arder to seek perrnusion
t6 restflrt their mills and &t that stage,
1.11!1: would have to shell out so mich
of money ‘end wet the ‘palms of a good
‘fiufiber of people ‘ahdl ANl the pockets
of many more also in order to be able
to_get the licence. I have known also
of instarices where political influence
Has been exploited, ‘even at the pan-
chuynt board level in order to icti-
‘mise 'certain people whb own these
mills and to ‘Histbalify themh and to
prevent thewn from restarting -their
wmills, If and wheén these people go
and sk for the renewal of their
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lilcence, they pitch against them in
rivglry seme kind of a proposal of a
£9-Aperative rice mill and then they
fre. teld that that rice mill is going
th be started in thet particuler apea
at a dis ceotﬁqrmilunrso,sml,
therefore, the renewal of the licence is
not posgible. It is that type of power
w]uch is sought to be given to the
Government through this Bill, and
that is why we ere not 5o much in
favour of this Bill, nor are we pre-
pared to treat it as in the national in-
terest at all.

Coming to the question of punish-
ment also, I find there are all kinds of
punishment. Que is to disqualify these

rice mills.

SHRI ANNASAHIB SHINDE: The-
authority vesting in the competent
officers for granting permits etc. s
already there im the old Bill.

SHRI RANGA: I kpow that the
power is already there for that pur-
pose. But I take all that into view
and then I am raising my ob;echnn.

SHI f&NNASAHIE SH E I have
no objection. He ‘can uss it if he
wants.

SHRI RANGA: Let my hon. friend
look into the Act. He will find ‘that
Government have already the power to
decide whether to hllow A amtll rice
mill to restart or not Whether to 'allow
it to renovate its machinery and if so
with what sort of machinery and so
?n MNow this power is also given.

wrther the punishments gre ajso being
ephanced. Not merely have they now
tried to double and redouble these
‘punishments, but the ‘punishmients
‘Have been increased from imprison-
mernt or find to both also. In this
way they want to throuttle these

le by disqualifying them and dis-
iﬁo them. Therefore, ‘Wwe are mot
in flvour of this gt Wil

d would like my hon. friend to con-
sider the gmendments that have begn
fiven potice of and mslder
care fully. dn framing themua-
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[Shri Ranga]

ments also, I would request him to
see to it that the existing rice mills
are not scriminated against and that
there is no kind of monopoly given to
the so-called co-operative rice mills.
Tet there be co-existence between the
old mills as well as these new co-
operative mills. Quite a large number
of very small entrepreneurs, number-
ing about two to five lakhs of people,
‘and nearly three-fourths of the vil-
lagers consisting of agriculturists have
got together and started thesz rice
mills and they have been running this
enterprise,. But now my hon.
friend wants to throttle them
by giving preference over them
to the so-called co-operative
rice mills. The co-operative rice mill
is only a name; behind it, they have
got the favourites of the Governments
at the Central anq State 1level
Therefore, let there be honourable,
decent and non-discriminatory co-
existence between the co-operative
rice mills and the private-run mills.
Let there be no halter round the
necks of these private rice-mills who
are there at present,

SHRI ANANTRAO PATIL (Ahmed-
nagar): 1 rise to support this Bill.
I see no reason why there should be
two opinions about this measure,
Shri Ranga says that the Bill is con-
troversial. His objection is to the
co-operative sector, It is but natural
that he should have an allergy to that
sector as he has to safeguard the
interests of the private sector.

SHRI RANGA: I am in favour of
co-operatives. T am one of the foun-
ders of the co-operative movement.

SHRI ANANTRAO PATIL: Then
he should have congratulated the
Minister on the salient features of
thig - Bill.

Under the term ‘rice mills’, hullers
are also included. Sco the legislation
has been made applicable to these
also. Prof, Ranga knows the condi-
tions of the- rice hullers as well as 1
do. Al rice hullers have become
outdated. And who runs these
hullers? ' Mostly middlemen and
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banias who exploit loot and cheat the
farmers. Unless we replace this out-
dated machinery and modernise the
machinery, there is no possibility of
eliminating waste, improving quality
and getting more production, This is
very essential when we are so short
of rice in the country.

In the rice milling industry, Japan
has made commendable progress.
They have progressed by leaps and
bounds whereas we are still limping
in this field. The time has come
when we should also go in for modern
machinery.

The second salient feature of the
Bill is in respect of granting permits.
In this respect, preference will be
given to government companies, cor-
porations and farmers' co-operative
societies. When we talk of agro-
industrial society, I think we should
give preference to agriculturists’ or
farmers' societies. Especially in the
case of industries based on agricul-
tural produce like cotton, groundnut,
rice, oil mills, ginning and pressing
mills etc, we should give preference
io farmers, Farmers should be induc-
ed and encouraged to run these indus-
trial in rura] areas. So we should
compliment the Ministry for making
ilie provision in this Bill giving pre-
terence to them jin  the grant of
permits.

The third feature of the Bill—to
which Shri Ranga has objected—is in
respect of enhancement of the punish-
ment of the guilty. In the original
Act, the punishment prescribed was

very nominal. Three months
imprisonment and Rs. 2000 fine
are nothing for the rice hul-
ler owners or rice millowners.

Instead, there should be deterrent
punishment for contravention of the
Act. One year's imprisonment and
¥s. 10,000 fine constitute an appro-
priate and deterrent punishment. Not
anly that, if the offence is repeated,
there is provision to confiscate the
machinery and plant also.

I do not want to take more time.
It is necessary. This Bill was over-
due. I think it will not only help
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farmers but also help in producing
more processed rice in the country.
I commend the Bill.

S W AW S (AT ) AT
e, g fow W@ aE W o g
g T faferr T (V) B
1958 ®Y wi® & ¥ fag &1
¥ e w1 N e W) TR
TAWTAT AT T@T §, TEH HI§ wE Al
ag ¥ga w=or § | AfFT Q& & aw
% 1T 9 FgY § F ag e T
TF TFT FET &, a0 agT HA FAT
w3t & afew s wwe TEF &
1A AT R Y | T § AR
AASIE €9 58 FT A 9  IH JF0A
(2) =Y avw feamr sgar § 1

“It is hereby declared that it is

expedient in the public interest
that the Union should take under

its control the rice milling in-
dustry”.

T 7 qg Ty e quet i s
frer greedt B gfvaw & a1 & sman
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¥ qoT argaT g fr A se A wa aw
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TE G4 1858 FY FAAIL F ATH G
W FT 7g WA faw grew | wwe
Y &1 oW fawfedr #§ 1 = amai s
I qrog fawmr wrgaTg ) Tt
I d gg § fr wREir ww
WeAEEH ¥ {&r § qg wgr
§ s dm ooe ¥ Bk dwr

Rice Milling SRAVANA 4, 1890 (SAKA)

(Regufation)
Amdt, Bill

stfasr wrfaer oY & anfis € wrer firs
& wrH v & fad qafers a1 wivm-
en e A sinia far o a6 W
7o ford go g Srgm wifer fam g
dnifen T ST @r e | Sed wo
W 99 T ReHT WG WeARH TF
o ¥ ag Wt s & fe Ao g
# ofrwiz &t Favew aga ameTH
" g it sl | fee¥e ofwiiz
T ATEN & | F Hel T wgew ¥ gt
qedT A & ow owe & oA
awt feedz qfmiie da &3 A
g siTa s A dac g fs
wzt afawdz w1 ofaew fear mar
ok #zr mr ¢ fe Ty gt
T wEA fwar AW #gi awmw W@
g ‘w7 & ‘o’ wer s fEmr
ard 7§ AT qEm fe s Sl
g (frgwde G e O WY
darc & 7 ¥fEA Ao e & s wa
T 19 & fAy que a7 g | one
% W o W g guT & I ¥ g
T W g & fooag W @
@ga g FT WIS WSl I AfEA
I 9T o WA TG KW@ F | T@ F
¢ far gy oifedd srRma AFY g1
g

Tq wifer fag ®1 a9 w0 "
¥YoF 7T ag Wi @ i s A
ugy fiew GEAdY § WA
ExAYaTSh KA F AT G & | I
w1 wI9eEA & AT § 91T ITE AW
WWITHFTIE 5F 10 9THE T
oY &f 1 § 9§ g WA & fae wiEr
Ty fadl § o1 7€ wnm 7 N
fael & wYE gffrgme w7 whés dva-
Lic il Get g a o f

T |TEE A A fs A wraw
WTAT FTET & TEER) a8 G9AT 9T § R
ag A9 g w47 Afew A8 og AW

1978



1979 Rice Milling mdustry
[ & ¥ 9R);
1T TTfT s g Feeet o T & wm
Rl & | w8 38R & Or€ ofvw Adt e
zi

SRATH I3 99 & I FF1 0@
2 f& qdt wllad o f misEsEe
7@y § 3w W FAEy FEoyE
afew 7y 3@ T F fa Jare g §
fF gaw @ § AR gEd o gpfaad
g grfx ag godt AuAd F HTEERT
FEh g AT i @@ Y @
aE W G W Ag &g Jrw
SR fF F97 gwn Ay F
FARR? pRFEE R Tz A A
WEA TF qwad 5o @
w1 § Frgd wifd ag 919 oqt s
% ferw 573 & o e A 1 %
WI3EIET FPTAER | WY I HIFT
ARd FH & foaw qar agleoga Mags
T iR igfa g fF
T QY WTIEEIT AVIA I RIIERS
FC IET  IF § a8 WSERS g
g g arr & |

Tah & W OfRE AR
AATT G3T grTT IEE fAQ WA w4
sifasw fear & 7 =T @@ 4@ w1
maammmm%ﬁqm
sefaa frar & 2
SHRI

ANNASAHIB  SHINDE:

There is no question of Iorelgn ex-

chnnge involved.
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aTEE St ff a7 oauAt 9vE 9X wAw
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%27 ¥ faw 3991 2 #T 29 H qraEy
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SHRI DATTATRAYA KUNTE
‘(Kolaba): I had heard the hon. Min-
ister with close attention ...

SHRI R. D. BHANDARE (Bom-
bay Central): Not with closed mind?

SHRI DATTATTRAYA KUNTE: It
ig for friends like Mr. Bhandare to
sit here with closed minds, I have
an open mind and very open ears and
keen attention. I was trying to
understand from him the reason why
be brought forward this Bill. He said
that the number of mills and hullers
was between 45,000—50,000, They
are all licensed and if he had had con-
sultations with the State Govern-
ments, it should have been easy and
possible for him to give the exact
figures to this House. Secondly, he
wanted to say that the machinery was
out-dated and out-moded and he was
recommending to this House gome sort
o.f a Japanese machinery. He did not
€ive any figures about the production

1150 ¢Aj) LSD—11.
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from these new mills or machinery
which he wants to commend to this
House. Nor did he compare the pro-
duction of the existing mills and
hullers. He was generalising: the
new machinery is good; the old
machinery is outmoded. The Minis-
ter of the Government of Indig Is
saying this and so it is to be accept-
ed. ] bow down to him. But I
should like to be educated also. He
wanted to tell us that preference
would be given to the State entering
the trade and industry; later on co-
operative societies and further later
on, if there is any scope left, the
existing mills. I should like to know
whether this is the policy 1aild down
under the Industrial Policy Resolu-
tion. ‘That Resolution demarcated”
certain sections to be completely in
the public sector, which the State
will take over and the others were
not to be completely in the public sec-
tor. This House passed that resolu-
tion and I think the hon. Minister
was also a Member then when the
resolution on industrial policy of co-
existence was passed. The senior
Minister was then a member of this
House when the policy of co-exlstence
was adopted. If this policy of co-
exlstence is to be given up, let it not
be done surreptitiously, I wil] go
with him much longer than he thinks
it will be possible for him to go with
me, Let him remember his old policy
and principle. He has changed: 1
mean the hon, Minister who moved
the Bill. He has not taken over all
those policies to the new Bill. There-
fore, I would really like to tell him—
Do you want me to continue, Sir?

MR. DEPUTY-SPEAKER: You will
take some time.

SHRI DATTATRAYA KUNTE: I
will.

MR. DEPUTY-SPEAKER: You may
continue after the lunch recess. Now,
I have a number of slips, and the
time is very limited, So, I request
hon. Members— (Interruption)—I will
try to accommodte theam— (Interrup-

tion),
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This policy ig not correct.
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13 hrs.

(Bilaspur):

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock,

The Lok Sabha re-assembled after
lunch at five minutes past fourteen of
the Clock.

[SEHRIMATI TARKESHWARI SINHA in the
Chair]

RICE MILLING INDUSTRY (RE-
PUTATION) AMENDMENT BILL—
' Contd.

SHRI DATTATRAYA KUNTE: Mr.
Speaker, Sir . . .

AN HON, MEMBER: Not Mr.
Speaker; Mr. Chairman or Madam
Chairman.

SHRI DATTATRAYA KUNTE: 1
am addressing the Speaker; I am not
addressing any particular person. 1
would like to point out to hon. Mem-
bers that my address ig the correct
address. She is officiating for the
Speaker and, therefore, ] am address-
ing her as “Mr. Speaker”. Even if it
is a lady Speaker, she will be address-
ed ag “Mr. Speaker, Sir".

SHRI LOBO PRABHU (Udipi):
She is ths Chairman, not the Speaker.
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SHRI DATTATRAYA KUNTE: But
she is occupying the Speaker’s chair,

MR. CHAIRMAN: He may conti-
nue his speech,

SHRI DATTATRAYA KUNTE:
Before we adjourned for lunch I did
make a reference to the Industrial
Policy Resolution only because the
hon, Minister was pleased to say that
first of all he wants to bring the State
into this industry. Next to the State
he wants to bring in the agriculturists
who are the producers and, after
that, if there is any scope, the exist-
ing millers.

SHRI D. N. TIWARY (Gopalganj):
In between, co-operatives are there.

SHRI DATTATRAYA KUNTE:
Yes, it is there. I am thaknfu] to
Shri Tiwary for bringing this to my
notice.

Let us see whether this is one of the
industries which under the Industrial
Policy Resolution adopted by the
House the Government is supposed to
take over. It might be that the hon.
Minister was remembering the reso-
lution passed by his party at Bubanes-
war. But as long as this House has
not adoptej that resolution, it is not
binding on this House. Further, this
Bill is not even in terms of the Bu-
baneswar resolution. They have wate-
req down even that resolution passed
al Bubaneswar a few years back.
Therefore, it is neither fish nod foul;
nor is it in keeping with the Indus-
trial Policy Resolution.

Now, when we consider the Indus-
trial Policy Resolution, the first ques-
tion that will be asked is. What is
wrong with the nationalisation of in-
dustry? Nothing wrong. But what has
happened to the cotton textile indus-
try? This Government is now going
to take over sick mills. In
the case of these rice mills they
will be relegated as if they are out-
moded. The present cotton mill ma-
shinery in this country ig outmoded
by fifty years. The number of looms
that a weaver is attending to in Japan
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is very much more thap the number
attended to by a weaver there. But this
Government does not have the cou-
rage to introduce that system and
their a moment would be that if this
is done there will be unemployment
in the industry, with the result that
the out-moded machinery in the cotton
textile industry will be allowed to
continue in this country. This Gov-
ernment is always under the pressure
of these trade unions and therefore
they are not introduce it.

There was an occasion when I had
an argument with the late Shri G. D.
Ambekar, the leader of the INTUC
in Bombay on a Gandhi Jayanti Day.
I asked of him a question and said that
if he was in favour of Gandhiji’s
philisophy, then he should either go
in for the charkha and other things
in the proper manner but if he would
advocate a neyw ideology, then he
ghould agree to rationalisation in the
cotton industry. There i{g no ration-
alisation in the cotton textile indus-
try because this Government dare not
do it. Ag early as 1946, the present
Governor of Andhra Pradesh, Shri
Khandubhai Desai, g fromer Labour
leader in the cotton textile industry
in Ahmedabad had brought out =a
brochure in which he had pointed
out that during the war years, the
cotton industry had made as much as
Ry, 1100 crores profit. Where have
they sunk that profit? During the
last scssion only, the Commerce
Minister had come forward before the
House with a Bil] under which the
sick mills could be taken over by
Government. There are mills in
Maharashtra which when these be-
came sick were taken over by Gov-
ernment, and Government had sunk
a few crores in thdse mills, but ulti-
mately those mills had to be handed
over to the owners of the mills again.
One does not know what happens to
the crores of rupees of Government,
the money of the poor taxpayer of
this country which has been sunk in
those mills, This Government which
is talking of bringing in the State here
has not the courage to touch the
cotton taxtile niagnates, and they dare
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not do it; they have not the courage
to do it; they will only talk, but they
wil] try to hurt the small only and
they will try tp mislead those friends
who are in favour of the agricul-
turists,

The hon. Member from Ahmed-
nagar was talking about an agro-
industrial society. Who ig question-
ing the need for an agro-industrial
society? Does he Rhow fhat the mills
are located in the villages only? They
are usually there in the villages, Be-
fore lunch the hon. Minister hag not
told ug how the new machinery was
going to give better production. Bo,
during the recess 1 asked "him end he
was pleased to tell me this, and I
shall give that information to the
House because. I do not want to with-
hold it. He has said that as against
the existing performance of the pre-
sent mills of 63 to 64 per cent, the
new mill would give about 67 to 68
per cent.

SHRIMATI ILLA PAL CHOU-
DHURI: (Krishnagar) They are ex-
pected to give about 72 per cent.

SHRI DATTATRAYA KUNTE: This
is what the hon. Minister has told me.
I am prepared to be corrected by the
new Member from Bengal that the
percentage is T2. If it is 72 per cent,
I shall be very happy because 1 come
from a rice-producing area. But then
the hon Minister will have to correct
his figure. 1 shall take it from the
newly elected Member from Bengal
that it is 72 per cent. But let ug see
what the proluction of the existing
machinery is, and what Government
are proposing to do?

In between, my hon. friend from
Bihar, as it were, very agitatedly
and rightly so, because he lives
in the village and he works for
the peasants, butted in. I am not
talking of the trader in paddy. My
hon, friend is mixing the trader In
paddy with the miller. He has objec-
tion to the trader in paddy who takes
the paddy and mills it in his mill,
which is just incidental and then sells
it at g very high price. Let ug make
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a distinction between the trader in
paddy and the miller. If my hon.
friend wants to stand against the
trader in paddy, well, let him stand
against him, and I would not come in
the way. I would like the middle-
men to be eliminated in this sphere,
and the preference should g, to the
miller. But then, will my hon. friend
chastise the Government for the huge
profits which Government are mak-
ing? What is the rate at which Gov-
ernment are purchasing paddy and
what is the rate at which they are
selling the rice? What are the figures
and what is the percentage of profit
which they get? The miller with
whom he is very angry is prepared to
do the business at a profit of about 5
to 7 per cent, but Government wants
a much larger percentage. Will he
compare the figures of the amount
that Government pay to the agricul-
turists for the paddy that they pur-
chase and the price that they charge
him and me? Hg has control over
it; he has control over his Govern-
ment and his party and yet he will
Pass the Bill here because of the party
whip, and later on repent ag we have
been seeing the other day. In this
very House, hon. Members had oppos-
ed the five paise rate for the news-
papers, and yet the Bill was passed,
but we found the hon. Member from
Ahmednagar getting up ang saying
that the rate should have been less.
Similarly, my hon. friends would
allow the land acquisition and requi-
sitioning Bil] to be passed here but
later on raise complaintg about it,

SHRI BIBHUTI MISHRA: What is
the harm if the farmers get together
and start co-operative rice milling?

SHRI DATTATRAYA KUNTE: 1
am thankful to the hon. Member for
putting that question. I have not
opposed it. In fact, I have been telling
about it. That was exactly the reason
why first of all T was dealing with
the State coming in. I shall come to
the co-operative society later on.

Rice Milling mdustry JULY 26, 1968

(Regulation) Amdt.
Bill

1988

) Is it necessary for the State to come
in in this industry? Has the perform-
ance of the State in any industry
been such that we should compliment
it? Has it been such that that.they
will run these industries at a profit?
In the State of Maharashtra, we have
a State trading farm where ggricul-
tural land which was under sugar=-
cane with private factories has beea
taken over. While the private fac-
tories were making profit, this agri-
cultural farm that .has been created
by Government in the public gector
is losing lakhs of rupees annually.

SHRI LOBO PRABHU: And they
are increasing the price of cane.

SHRI DATTATRAYA KUNTE:
They are losing lakhs of rupees? Have
they benefited the agriculturists in
any way? No, the agriculturists had
to sell the cane at a lesser price.
This ig the case with State trading
where the State does not bother about
the interests of the agriculturistg but
they did help the mills. They might
be co-operative mills, but as against
the poor agriculturists, State trading
has helped the sugar mills. This is
the performance of the State. There-
fore, let the State be very careful
now,

MR. CHAIRMAN: The hon. Member
should try to conclude now.

SHRI DATTATRAYA KUNTE: It
there are interruptions, I have to ans-
wer them.

First of all, there is no case for the
State coming in. As regards the per-
formance of these mills also, are there
any mills which Government run at
present and which are giving this T2
per cent? The hon. Minister was care-
ful enough to say that it is only 68
per cent, Have Government any rea-
son to believe that the present millers
wil] not be able to give that produc-
tion? Have Government ever made a
proposal to the present millers that
they should gitve this production?
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Here, I am reminded of another in-
dustry in regard to which this House
had passed a legislation under which
it was left tp the Khadi and Village
Industries Board to say that there
would be no hullers, no mills and
nothing of that kind so that the rice
would not be polished. But somehow
or the other, this Government under
pressure {rom rice mills trading in
paddy d:d not implement it.

MR CHAIRMAN: The hon. Member
should conclude now.

SHRI DATTATRAYA KUNTE. If
this is a Bill of some importance, then
T do not know whether time is going
to decide the importance of this in-
dustry, with which the whole of this
country is concerned. I am really sur-
prised at this, I am making wvery
cogent arguments. I am not dilating
on any point further than I ought to.

MR. CHAIRMAN: The time had
been allotted by the Businesg Advi-
sory Committee.

SHRI DATTATRAYA KUNTE: With
all respect to the Business Advisory
Committee, 1 mast-§ay that they had
not understood the {mplications of
what this Bil] had stood for.

At one stage, the State was feeling
that it must be left to hand-pounding
only. The hon, Minister hasg referred
to certain things. [ would like to
know whether he has referred to the
report of the study group on the Khadi
and Village Industry for the Fourth
Plan, 1 happened to be a member of
that study team, In our report we had
advised that such machines should be
kept in the villages themselves where
every villager who wants to pound his
paddy will take to that machine, use
the machine himself, use the power
himself and do it himself sp that he
will get all the benefits, he will pay
the actual cost and all the produce
will come to him. 1 am afraid, the
Minister has not seen that recom-
mendation. Hand it over to the gram
panchayat.
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Now, the question arises; because

my hon. friend for the Bihar agricul-
turists has posed a very cogent ques-
tion and I also stand for agriculturi-
sts, whether we should have co-ope-
ratives of agriculturists or not. We
should have.

SHRI RANDHIR SINGH (Rohtak):
Gradually.

SHRI DATTATRAYA KUNTE: Why
not? We need not make it very gra-
dual. Because of the gradualness of
this Government since 1947 the cot-
ton mil] industry is there and this
gradualnesg will take us another cen-
tury. I am not with Chaudhurj sahib
in this; T am very much in a hurry.

MR. CHAIRMAN: 1 would request
the hon. Member to conciude mow.
Many hon, Members, almost of all the
parties, are thers to speak.

SHR] DATTATRAYA KUNTE:
Therefore I really want the co-opera-
tives to comg in.

Now, let ug see what {8 to happen
to the co-operatives, Mostly they buy
the new machinery? Who is going to
produce that machinery and vshat is
to be done to the existing machinery?

MR. CHAIRMAN: The hon. Mem-
ber must realise that I am requesting
him to conclude and many other
Members are there on the list of spea-
kers. Please conclude now.

SHRI DATTATRAYA KUNTE: I
must make a point. If 1 am wasting
the time of the House, I should be
ordered to sit down. I have not taken
longer time. 1 am raising it point by
point.

MR. CHAIRMAN: You have taken
20 minutes now and 5 minutes before
Lunch.

SHRI
have,

DATTATRAYA KUNTE: I

SHRI RANDHIR SINGH: My good-
ness, half an hour!
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SHR] DATTATRAYA KUNTE: Yes,

1 wag talking of the co-operatives.
1 am absolutely in fovour of the far-
mers' co-operatives, but let these not
be joint stock companies registered
under the Co-operative Societies Act
48 many of the co-operative sugar
mills are; let them be rea] co-opera-
tives. I am for them becaus: I am a
reprasentative of the rural people ana
1 stand by them.

Then, there are a number of mills
in thig country which are in existence,
What is to happen to them? Are they
going to scrap them? If they are going
to be scrapped, so much national mo-
ney will be wasted. Let Government
openly say that; let them not eall it
damaged machinery. By little impro-
vement the production can come from
62 per cent to 68 per cent, These mills
can work. Let the Government
take over all those mills and
nand them over 4o the co-opera-
tives of agriculturists so that they
will get them at cheaper prices and
they need not pay higher prices for
the new mills. Then the agricultu-
rists will benefit. 1 stand by it but not
in the sense the hon. Minister wants
to do it. -

SHRIMATT ILA PAL CHAUDHURI:
(Krishnagar): Madam Chairman, I
warmly welcome this Bill because
this Bill is really to help the agricu-
turists. What ig this Bil] for? It is
to make milling more effective, to
put the mills where they are needed
80 that the paddy cdn come to the
millsg and thus help the agriculturists.
So, the Bill is very good in its own
way, but there are one or two things
that I would like to bring to the notice
of the hon. Minister if I may be per-
mitted to do so,

In 1866 I understand four plants
were ordered and two big buildings to
house these plants were started. Now
we dp not know whether those four
plants have gone into action and whe-
ther those buildings have been com-
pleted, These were supposed to be
new plants. Had that been done, much
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solved and we would have had mills

that are quite new. I do not know

the position and 1 would like some
clarification on that.
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The hon. Minister has himself said
that we would have some kind of
Japanese machinery.

In Japan, I have scen that there is
some machinery in the milling process
that can mil] the rice to the extent
that it does not spoi] its nutritive
value. I would like to ask whether
we are going to import such machi-
rery or manufacture such rhachinery
the. will keep the nutritive wvalue
of the rice in tact even though it is
milled. This is another clarification
I would like to have from the hon.
Minister.

There are one or fwo points more
that we have tp think about; when
we are thinking of rice and ity was-
tage. In the old mills, of course, with
the outmoded machinery, much is
wasted ang we have to guard against
this waste. But there is also another
kind of waste which; I wonder, it we
have thought of and that is how much
the rats eat? In Burma, the have
had a research and they found that
the fruit of the Lantana plant has a
terriffic effect on the breeding of rats.
They went into this research because
there was the incidence of plague.
Could we not get some data about this
because we have plenty of Lantana
plants in Indiaz and thosg could be
destroyed and lakhs of rats would not
breed, so that much wastage cculd
alsp be eliminated?

While we develop thy country and
mechanise the country, when we take
it on from one step to another. I hope
the cooperative sector will, certainly,
come in and the farmerg will get every
chance because that is one way of get-
ting the economics of agriculture into *
some sort of a shape and giving them
some hope for the future. Within the
last 10 years, as regards Sugar coope=-
ratives, almost 85 have been licensed
and they are working very well.
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There is no reason why the coopera-
tives, when constituted by farmers
who really know the business, should
not flourish, The cooperatives are
institutions thay we want to see flou-
rishing 1 do not know why my hon.
friend opposite objects to co-opera-
tives,

1 would like to point out one thing
more. When we go in for mills, let
us not eliminate hand-pounding of
rice. In this Bill, there ig no mention
of any protection to the hand-puund-
ing of rice as there was in the old
Act. I would like to be assured apout
that. If I may just bring to the netice
of the House, it is a very cogent ques-
tion because hand-pounding, ss you
know, employs in West Benga! alone
12 lakhs of people, the mills employ
30, 884 people and the small hullers
employ 10,000 people. Of these 12
lakh people it is, mostly women who
are engaged in the hand-pounding of
rice. In the hand-pounding of rice,
the nutrition is there and the avenue
of employment is also there. 1 hope
that avenue of employment will be
protected and the women given a
chanc to earn their living by which
the economy, at least, in West Bengal
and in places where the ratio of wo-
men working outside the home i3
small, is maintained.

With these words, I welcome tihe
Bil] and I hope the hand-pounding
industry will be given the protection
that it has enjoyed before.

SHRI S. K. SAMBANDHAN (Tir-
uttani): 1 welcome some of the
provisiong of the Bill. Before deal-
ing with those provisions, I would like
to ask the Government whether they
think that the consideration «f this
Rice Milling Industry (Regulation)
Bill is at all necessary, The Govern=-
ment, very recently, has de-licensed
some 48 industries—this is what they
have salg in answer to a Question
just two days before—including the
manufacture of power alchohal.

The rice milling industry, if we
go into the basis of that, is, more OT
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less, a village industry or a cottage
industry spread over each and every
nook and corner of town, village and
even the remotest part of the coun-
try. If we look at it from that angle,
It is village industry or g cottage in-
dustry. Is it necessary that such a
cottage industry should have so much
of control even in these days when the
Government ig de-licensing bigger in-
dustries? I know many cases, in many
States, where the people apply for
licences and their applications have
been delayed and many people have
spent thousands of rupees for getting
licenceg to establish small rice milling
mills, With those difficulties is it
necessary still to continue such regu-
lations? I hope the Government will
think over this, if not now, at lcast
after passing this Bill.

Coming to the provisions pf - the
Bill, I quite agree that preferences
should be given to co-operative and
public sectors. But as it is, almost
all the State Government who are im-
plementing the provisions of this Act
are showing preferences even with-
out any mention in the present Act.
As a matter of fact, in our own State
one big co-optrative undertaking,
Modern Mill, has come into being
recently, one of two months before,
Such big rice mills cannot nowadays
be established by the private sector
and it is only open to the co-operati-
ve and public sectors to establish
such mills. So. there is no need fom
such a provision to be there. Any-
how, in spite of that, I welcome i$.

SHRI ANNASAHIB SHINDE:
The State Government carnot do
unless they have these powers.

SHRI S. K SAMBANDHAN: As
it ia they have been showing preferen-
ces to co-operatives others. Two
years back, before the last General
Elections. I may say this for the
information of the hon, Minister—
hundreds of applications made three
or four or flve years ago were peén-
ding in the State of Madras. 8o,
such dificulties were also there. In
spite of that, some other people were



1995 Rice Milling Industry JULY 286, 1968 (Regulutioi;) Amdt. 99
Bil
[Shri S. K, Sambandhan]
given licences. So also co-operative  qT wiofar 7@! g, g% @ & 4 3

institutions and public sector orga- (T) qewumafa £ 1 & auy aE fiF wTor
nisations can be given without there . -.
being @ provision to this effect. Any- 9 WAl # g Ga1 WAT U FAT &

how 1 quite welcome snowing pre- U7 WHIEIX WIE & # TEr 81&
ference to co-operative and public wie wmy W :, fom aw ¥ T8

sector undertakings, but it should R .

not in any way inconvenicnce a rea- faer & FRLESS L F A FA d ARG
sonable demand from the private EGIGI ag @111' fF 97 |59 B A SR
sector also, particularly from the 3 N ﬂ
people in the villages. In the villa- qA G | T IE G q:{
ges this gives more employment to ELIGECIEE ﬂ"l'g':l' F far am A k‘.:
the villagers, p;rticuli*;ly iin tthi Afw agt o< faeft awg & g &
villages mnear about e industria - . 2

belts. For instance, in our State, LI A ﬂ'iﬁ @Fﬂ‘ % W Sk
near Neiveli in  so many villages A & EEITﬁﬂT AT FTLEMT &g
new rice mills have come up. The -(%,n- aY I FT LR HfEe &1 TFAT
licences for these mills, I may tell a s
the hon. Minister, were obtained 158 G"fT?EIﬁ' qrrm FET FL ATIHA
from the then Government after  FTS1 FEIFEL, qg QAT L& FC 2T
muf:h difficulty; "people had to use g & wemar R 999 OO T
their influence with the then Gov- P R
ernment of Madras. 'Qjﬂi». oA :-“ AT WHIS ’J'_i_ W *‘:r
"Now I come to the penal clause, 1 W/ JEW® Z Wim, B I &
am a man who stands for stringent f9¥ ®A ¥ & A T TEGA HCAT
punishment to whosoever violates the  FFagl & 1 T HIT wrefig o faer &

law, Here I quite welcome some of a
the penal provisions, but the penal §—=¢ T gec @, faw g @

provision of confiscating the machin-  IT UEH faer Y, 37 &9 FY &7 OF FdY
ery is, in my opinion, too much...  # gipfy, WX IW T 10 AT WA
(Interruptions) .
st < fear ma, & # wRaar g

SHRI RANDHIR SINGH: If such fﬁ'mﬂ’(ﬂﬁ'{ﬁ‘ﬁ?@@ﬁ'ﬂ

action is not taken, the 'malpractices
m:rrt::h:u; SAMBANDHAN: Y et vt e ¢,

. & Py wTR R g T # g Y Ay 3
r::i}su:g;“nf L?:r one or hntroafyeiaTs. fast & T FOE Y TG 1 TF
:11;: srn:fsl:tauld romt rlepri‘-u;fl thet’!a- q T FSfHE an wraw F7 AT F I
of fhe. maghllr:rrr v:i’l’.l. d:;riv!::a :;: g W ma fort - ;ﬁmﬁmn
family of its property. That ig too & @@l i | AL Jgr @S H
much. SUTETA AW AT2T FT AT F T949T 2,

Wt B T (whrEr) : owemf FAT ¥ QY BFT £ WX T F A
T, AN o o wHG geT K AWy qg v & & Wi ww e O qnAr
PN P, AT F A A AT s forw a@ ¥ o ¥ ww e .,
agf &, Ffew frw a57 a8 w7 1058 I aE€ ¥ g g wAr ¥ Ay
¥ qre gwr 97 9W & qarfaw a7 faw ¥ 9w et D) gw faw Wi oo &
uxw freg W qonrd wr @, Afew g w1 oA gg @ R oo
VW R g A W I fawr gyt el ¥ w1 @@ @i e
g W W e @ e st e el g€ &, wes  §, i w1 EW
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TG ¢, F A B @6 W T
wRFTT w1 A W T X & ax
|IT 1 qewEs g oAy 1 &, gwfa
", fafree aea @1 At §
9 &7 WgaT § —wea 6 ag o
"oz grF mad’ wee ® faem (Far
o1 9IfEY, ST qET & qE] § a9
&, 37 %) 7@ ¥ A e wfed | gER—
TR agi agrel ¥ Gg fawe wE 4,
a&fF snfeeen sfesay a7 vy O @
TE g, T Tl U< faoell F TR TE
& wmn £, afFw 99 F7 F17 aga ot
€, g @ 99 & I §TH 7E e §,
e fordy ot &Rr7 A9 © 99w |wnaw
&9 I Agr AT =ufgy

Tl fo—3ET & far Sy a9
FTUET T W F, qg T g
& fo Fw @ ofedr | A s
¥ el #1 @A g aren qE O,
T & AFOA M| oW oA T
fore T A € S A FrAOfed
4T § T AR §, 98 qga A=ev
5 §, T ¥ TR FY B g,
FfF gt TN gea g I w1 & faw
# wwraw A @ fer | A Ay
qraT ¥ ST &, ST ¥ far faegw
gz g e

& weat & g & g faw w1 @nE
L 2G|

ot woq ToEy (TSAGT) © wEAET
o, N faaTaFoAT A E
graee T &% qrAAg gge 4 fafae
faenz smwt foy ¥ @Y oAl qa-
=T A ore g7 R A T 99
JUTY ¥ e & it T ag fa faan
qr f5 @ gOTT TEME &1 A
wEgq W W Iod ugr fgAt &
TR AT AT @7 T ATT FTATE IAH
yaT< fFar mar te ase i T g @
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TR TSAFTOT T ST | W A w5y
IR ATT A, e T ¥
¥ A TW W @ WW §,
SAUECI B o O
™ ORI W A awa # 6% faar
o

EH 9HT WA ¥ qraw o faw
smar &, § Y awaar g e afmardrate
R g F1E fa0w agi g, T d
ag Fear Tgar g fF W o Wt
FA T E A ghe g g fee &
¢ fF faerrmanenl &1 geem &% gy
Y A9 gE AT S sifvw A s wf
fadt @ 9, Tad fog gw faw &
Sl figar wa, dfe g % A g
A9 WA qE NEOT W &T frai T
q BR-81 AN gAT AT IARY W
FIGAH AATTEN | T FaA aF qOHTT
wEAw 74T adr Y A IwHT FgAv 97O
W BR-B1E A & A fed o
qt Y g AT FT AR FW@ E qg
T E qym MR @ HE amwe
S AT | EHY ATHTC I O gL
FiH G ATAT HT ATGEE 3 FT qrfers
T @ wafs A § foga atw
arde grar & 3@ " faw mifaw
T ¥ e

& AT IR FH TR N ameEw
fer ad? gewde & ofex OA®
Tz ¥ fay w@ | frawr ey e
aqat TR AR g i i #
Erh S ¥ eE-B g wwr @
£, FTHIRT £ {8 3T 9T g
T § A HE $1 5T $QF | -
e w0 qq TG g, § o
g M dar FuR E woeTORY Afew
% ag e 7@t wrt € fr o A gorg
Q @ v Ae R ¥ Ty
ER F AT FAEH AT ) T AN
g &1 6 @ feat & ot gre g
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B g™ Tggw @ frw I
ar &Y fwT |FiT TiqTw T aE F F9
fraffe #2237 fF wor a e ¥ i
QAT T G § IR A @A 2 g
ST qF WY 7.9 9 T F 57 oy
i WOR F e & J|WH O
W a fax gy sk s Ry
gt wowa Ay ot i e
¥ WA A ) I @Ay oy
W & fF W o fe o
FEATT FT FEAT AT &1 W AGEF
B g o Faet SEEr Bre T@ g
g 9ed @ T g8 FEIeET FY Ay
g 1 gw faw & ofeg & @vsg
I B TE AR T e Tl
@ & cafeg & Fow A g,
fF & o WA g ¥ FET 8,
oYW & AqF IgT A7 fgawr 7@
Q §, "a W7 7 (Rl 1 A grg §
wfar X e v & faw wfas
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It is written in that that the work-
er should be associated with the
management of the industry in such
a way that rapid progress in this
sphere could be achieved. This should
enable the workers to have g sense
of parlicipation in the industry and
to achieve maximum production.
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“Therc: hag been a growing
public d#mand that the rice mil's
in the country should be brought
progressively under co-operative
or State management.”
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“....Covernment company or
a corporation owned or controll-
ed by the Government over
every other applicant.”
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MR. DEPUTY-SPEAKER: The hon.
Member may continue on the next
occasion.,

We will now take up Private Mem-~
bers' Business.




